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very belated measure. Even in the
Statement of Objects and Reasons it
has been clearly stated that in ful-
filment of the assurance given to the
Supreme Court by the Attorney-
General ten years age in that famous
case which was launched by ou- pro-
gressive writer, Mr. K. A. Abbas, a
Bill was brought in 1974 and passed
by both the Houses in 1974, The
President gave his assent to th2 Bill,
but it has not come info force only be-
cause a notification was not issued.
I hope, Sir, that the same fat: will
not befall this Bill and the Minister
will see to it that this Government or
any future Government will no: have
to come before the House with simi-
lar Bill. Therefore, I want him to
take steps to see that the notifcation
ig alse, issued as soon as the President’s
assent is received, That is al.

THE VICE-CHAIRMAN  (SHRI
BISHAMBHAR NATH PANDE): The
Minister to reply.

SHRI VASANT SATHE: Sir. I do
not want to take much time. Un-
fortunately, Mr. Ram Lakhan 'Prasad
Gupta was not present in tae House
yesterday when I moved the Eall. If
he had heard me, he would have found
that I had covered most of the points
yesterday. So I won't take the time
of the House. Other ‘'non. Members
have made some good suggestions,
particularly the suggestion about the
filming of the contribution made by
the great men, the great sons of our
country. We have already issued in-
structions and we are making those
films. Some have already been made
and some more will e made, parti-
cularly aboit the great freedom fight-
ers and greatmen like Netaji. These
will be made by the Films Division as
documentaries. If someone com.es for-
ward to make a feature film ...

SHRI AMARPROSAD CHAKRA-
BORTY: We have a good script but
we have no money.

SHRI VASANT SATHE:. FIC will
finance even the script. If you know
of someone who ig willing t> come
forward to prepare the script, if you
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know that he has written it or he is
capable of doing it, we will do that.
But on persons like Surya Sen we do
want scripts, We want to make good
documentary films and other films.
As you know, some of our producers
have already made feature films like
“Shaheed” on Bhagat Singh's life and
others, So such things are being
done. But on behalf of the Govern-
ment, the Films Division as well as the
NFDC also will take up this work, it
is a very good suggestion,

SHRI P. RAMAMURTI: What about
my point?

SHRI VASANT SATHE: I can as-
sure you that as far as our intention
goes, as soon as the Bill recelveg the
assent of the President we will notify
it because we ourselves are keen on
it. This 1974 Bill did not come into
force for two reasons mainly. First.
there was opposition trom the indus-
try itself to that Bill and secondly, we
had appointed this working group on
film policy which gave its report in
1980. That is why we thought that
there was no purpose in bringing into
effect a Bill which may have to be
amended again. That is why we have
brought this amendment. 1 hope
this Bill will now be approved by the
House.

THE VICE-CHAIRMAN ' (SHRI
BISHAMBHAR NATH PANDE): The
question is:—

“That the Bill, as amended, be
passed.”

The motion was adopted.

The appropriation (No. 4) Bill. 1981,

THE V' CE-CHAIRMAN (SHRT
BISHAMBHAR NATH PANDE): Now
we take up the Appropriation (No.4)
Bill, 1981. Shri Maganbhai Barot to
move the motion for consideration.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): Sir, I beg to
move: —

“That the Bill to authorise pay-
ment and appropriation of certain
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sums from and out of the Consoli-
dated Fund of India for the services
of the financial year 1981-82, as
passed by the Lok Sabha, be taken
into consideration”.

The Bill provides for withdrawal
out of the Consolidated Fund of India
of the amounts required to meet the
expenditure for the year 1981-82 char-
ged on the Fund as well as the grants
voted by the Lok Sabha. While gross
disbursements of Rs. 73,785 crores are
provided in the Bill, after setling off
recoveries and transactions in the
nature of accounting adjustments, the
net provisions aggregate to Rs., 24,871
crores. Sixty wer cent . of this is
accounted for development expendi-
ture, including Rs. 9,771 crores for
Central Plan and for assistance cover
to the Plang of States and Union Ter-
ritories. The provision for the defence
expenditure of Rs.4,200 crores consi-
tutes about 17 per cent. Interest
payments account for 13 per cent,
statutory and other transfers to States
and Union Territory Governments 3
per cent, and the balance 7 per cent of
the provision is for normal adminijstra-
tive and other expenditure, The
amount provided in the Bill is inclus-
ive of the sum already authorised in
the Appropriation (Vote on Account)
Act, 1981, The House hag already had
a general debate on the Budget. I
would not, therefare, enumerate de-
tails of the Budget provisions but
shall try to deal with the points that
may be made by the hon. Members in
the course of discussion,

Sir, I move,

The question was proposed.

SHRI SHANKAR GHOSE (West
Bengal): Mr Vice-Chairman, Sir,
during the budget discussion, taxation
proposals mainly dominated the dis-
cussion. Sir, whnen the Appropriation
Bill is presented, one would expect
that the Government would give an
cautline ag to how the Government
wishes to utilise the money properly.
And that brings in the question of
monitoring the expenditure and to get
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the maximum value out of
5 P.M. the rupee spent. Now, jn th:

past we found that general
statements were made that the
monies would be properly uti-
lised, wastage would be prevented,
utilised, wastage would be prevented,
and so on. At one time there was
some commission to prevent wastage in
Government expenditure. At the ap-
propriate stake we would expect that
the Government will consider how to
stop the wastage in Government ex-
penditure, how to <decrease the non-
developmental expenditure, The non-
developmental expenditure appears to
be aboutl forty per cent. What
machanism do we have tq decrease
this non- developmental expenditure?
So far as the developmental expendi-
ture of sixty per cent is concerned,
how do you ensure that those ex-
penditures are made to fulfil our tar-
gets? We generally have projects and
they get dalayed. There is cost es-
calation and the nation does not get
the benefit of the money spent on
them. Therefore, the Governmental
machinery on this menitoring and pro-
per utilisation ig rather weak, Now
some commission hag been set up
under Shri L. K. Jha who is a very
competent economist. At one time
it was thought that it was a kind of
super Cabinet. At the present mo-
ment, of course, we do not hear so
much about it. Now, there should be
a proper machinery for the Govern-
ment with regard to these matters in-
cluding in particular the question of
reducing the subsidies which the Gov-
ernment has to pay, The planning
Commission has stated in many of its
pronouncements  that the subsidies
should be reduced. And the Ilast
statement of the Finance Minister wag
that it is not very easy to reduce these
subsidies. The Government should
speak with one voice on the guestion
as to whether they want to reduce the
subsidies or not, if so, in what manner.
At present even with regard to maln-
tenance expenditure we do not get
back from the monjes that have been
sunk jp irrigation projects, in frans-
port, in electricity. Does the Gov-
ernment have a scheme whereby at

el
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least maintenance expenditure should
be recovered?

The next questicn that arises on Ap-
prorriation is regarding taxes and the
mode of collection. Unless we 1ationa-
lise and simpliry the tax structure, we
will not get proper collection, The
Income-Tax Act is a very lengthy Act.
By a preper amendment to the Act
we can at least reduce to half the
expenditure on collection and it will
reduce the burden on the Income-Tax
Officers and it will re@uce the burden
on the assessees. Sume promise was
held out by the Government that
something would be done about the
Income-Tax Act. But at the present
moment there is nothing forthcoming.
So far as tax collection is corcerned,
the Government withdréew the wealth
tax on agricultural ipcome on the
premise that the collection is difficult.
And in the present Budget he tax
base has been reduced. But unless
a machinery js devised for betver col-
lection of taxes, we shall only gene-
rate black money, And wlhat will
happen? Périodically successive Fina-
nce Ministers will come ferward with
voluntary disclosure schemes ¢r black
money bonds. And the latest joke
is on 30-4-1981 when the present one
is closing, the people start asking,
“When do you begin your next year’s
sales?” So, every year at some perio-
dic intervals these black money bonds
are given. Then there will be no
incentive for the honest tax-payer,
and the dishonest tax-payer will know
that he can avoid taxation for a lang
time for a big amount and then he

will get a reprieve throught these
black money bonds. From these
bearer bonds the Finance “Minister

had expected to get Rs. 800 crores. I
fheope Mr. Barot will inform the House
how much he hag got out of that Rs.
800 crores...

SHRI MAGANBHAI BAROT: We
have crossed Rs. 200 crores.

SHRI SANKAR GHOSE: [t is 25
per cent suceess and 75 Dper cent
failure if it ig out of Rs. 800 crores.
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If it is out of Rs, 1,000 crores, then
it is 20 per cent success and 80 per
cent failure. That means Rs. 800
croreg will be added to the deficit of
Rs. 1,540 crores. There is already a
tax burden of Rs. 2,200 crores because
of petroleum price increase, steel price
increase, coal price increase and the
fare and freight increases in the Rail-
way Budget. Apart from the deficit
of Rs. 1,540 crores there will be an-
other gap of Rs. 800 crores because of
ths failure of the bh’ack bond scheme,
All these will put pressure on prices
and inflation will increase. The
Budget is already weak so far as con-
trol of inflation ig concerned. That
weakness is aggravated by the failure
of the black bond scheme. Unlesg the
Government take very concrete mea-
sures the double-digit inflation will go
up. Even with the bumper crop 15
per cent inflation was there. That will
eat into our Plan,

On the appropriation, the other
question is utilisation of capacity in
the gifferent public gector undertak-
ings. You say that infra-structural
problems are there. Power, coal and
stee] constitute the main base of the
infrastructure. These are all in the
Governmental hands. It iy for the
Government to solve the infrastruc-
tural problem. The Private sector
cannot be blameq so far ag these prob.
lem concerned. 1t was pointed cut thag
more than Rs, 2,000 croreg will be
generated by way of surpluses from
public sector undertakings to finance
the Plan and to cover the budgetary
deficit. But according to the figures
availab'e, out ¢f Rs. 16,330 croreg in-
vested in 1979-80 the pet losg had
been Rs. T4 crores. Not only there is
no return, the net loss ig about Rs. 74
crores out of more than Rs. 16000
crores invested. You have to take
some Jdrastic measures so that sur-
plus is generated and the deficit in
the budget is reduced and more em-
ployment is generated, :
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According to the Economic Sur-
very figures of last year even in the
power gector there has been very lit-
tle therma] capacity generation and
utilisation. In 1576.77 the thermal
capacity utilisation wag 55 per cent.
In 1979-80 it hag come down to 45 per
cent. It ig very unfortunate. In
freight loading in the Railwayy 212
million tonneg were carrvied in 1976-
77. That has come down to 193 mil-
lion tonneg in 1979-80. Unlesg the
Government Jooks into these matters
ang improveg the functioning of these
various public gector undertakings ang
infrastructural units, thg country ig in
for deep ftrouble. The production
will decrease and unemployment will
increase. Ag regards the figureg of
unemployment e find that in the end
of August 1979 in the live register
there were 13.98 million unemployed.
After one year by the end of August
1980, it hag increased to 15.64 millions.
This workg out to an increase of 11.9
per cent which ig roughly 12 per cent.
This growing unemployment has tg be
met by the economic policies, by the
fiscal policieg and by the monetary
policies that the Government gormu-
lates.

So far as employment generation is
concerned, onh a rough estimate, by in-
vestment of Rs. 1 crore you can gene-
rate employment for 100 people in
heavy industry, By investing the same
amount, you can generate employment
for 1,000 people in light industries.
By investing the same amount, you
can generate employment for 5,000
people in agricultural gng allied sec-
tor. Therefore, if you are to deal
with the basic problems of the eco-
nomy, of poverty and of unemploy-
ment, then, Sir, adequate recources
must be provided for the agricultural
and the allied sectors. But we find
that in the Central Budget for the cur-
rent year what has been provided for
the agricultural sector is only Rs. 871
crores, which is lesq by Rs. 100 crores
than what was provided for in the re-
viseq estimates of last year, of R9. 972
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crores. These distortions must pe cor.
rected. Otherwise, unemployment
wii] increase.

Even in the case or the Lura] De-
velopment Programme, it wag Rs. 342
crores last year and now it has been
reduced to half, that js, Rs. 187 crores
and the explanation given is that the
State Governments will provide the
rest. But what the Centre should
have done is to provide Rs. 342 crores
and sk the State Governmentg also
to provide a matching amount of Rs.
340 crores. You cannot remove
poverty unless you generate employ-
ment and unless you provide purchas-
ing power in the handg of the people
who are living below the poverty line
ang unlesg proper emphasis ig laid on
agricultural ang the allied gectors. In
this connection, Sir, I woulg like to
mention particularly that the loans
that are given' to the farmerg should
be increased. But, in the Budget, I
find that the agricultural] financial
institutiong provide 1oang to the tune
of Rs. 111 crores only which is much
less than what wag provided in the
revised Budget of last year of Rs. 231
crores, The loans provided by the
financial institutiong for agriculture
have been reduced by about fifty per
cent. These distortiong must be cor-
rected. Again, in the cage of fertili-
zers, which are essentjal for agricul-
tural development, we fing that the
allocation has been decreased ‘from
Rs. 231 crores to Rs. 217 croreg for
the current year. So far ag the village
and small-scale industries, which are
also linked up with the question of
generating  employment, are con-
cerned, there is no adequate provi-
sion. So far ag the Command Area
Development Programme ig concerned,
which is also an employment-generat-
ing programme, there iz a meagre in-
crease from Rs, 37 crores tg Rs. 39
crores thig year. But there was an-
other programme for which an amount
of Rs. 44 crores was provided in 1979.
80. But that programme hag been dis-
continued. Therefore, the allocations
for the Commang Area Development
Programme, for agricultural loans, for
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fertilizers, for the village ang gmall
industries, have decreased. Unjess
thege distortions are corrected and un-
less there are proper prioritieg in our
Plan, unless man is made the centre
of our planning process, unlesy; we
consider that these human resources
that we have are not any liability, but
are our gssety and that they must be
utilised properly, we will not he able
to golve the basic problemg of our eco-
nomy. When g machine 15 unutilised,
we say that it jg unutilised to the ex-
tent of fifty per cent and w: show
some concern. But when a man ig un-
utilised ang remaing unemployed, he
is unutilised to the extlent of 100 per
cent and even then we do not show
that much of concern or awar€ness in
our planning. If we do that, we will
be able to deal with the centrzl prob-
lems of our economy.

Now, linked with thig question of
unemployment agnd of providing pur-
chasing power in the hands of the
poor, is another question. Wg have to
see that we have a proper anti-infla-
tionary policy and anti-inflationary
strategy for development becauge if
inflation erodes the income of the poor
masses, then whatever we provide for
them in the Plap will be of no use at
all. Infiafion i a king of {axation
which transfers wealth ¢rom the peo-
ple. It ig a king of regressive thing
which transfers wealth from the poor
people. Inflation ig something in
which the prosperous, affluent sections
can endore, can survive and can even
be enriched. But during inflation the
poor suffer the most. So your budge-
tary policy or monetary policy or fiscal
policy must provide that this inflation
must be controlled. I find 5 statement
0f the Finance Minister where he said
at one stage that we shall try to stabi-
lise inflation at the rate of 1 wer cent
per month. But that will be about 12
per cent inflation. There wag another
statement of the Finance Minister that
a moderate dose of inflation will sti-
mulate the economy. It might stimu-
late industrialists, But a raoderate
dose of inflation will erode the pur-
chasing power of the masses. The
figureg that are publisheg in the Eco-

[ 28 ;APR. 1981]

© (No. 4) Bill, 1981 302

nomic Survey ghow that the index of
per capity net national product, based
on 1970-71 prices, showed that whereag
in 1977-78 this per capita nel national
product wag Rs. 150, in 1979-80 be-
cause of inflation it wag reduced to
Rs. 145. In the two years, instead of
the per capita national income of the
beople rising, it has geciined. This is
because of inflation. In the last two
years the rate o inflation i at least
to the extent of 30 per cent. The plan
increased this year to the extent of
20 per cent. Therefore, thig question
of inflation has to be tackled in right
earnest.

It is gaid that inflation ig due to im-
ported inflation. It is said it is be-
cause of oil. Mr, Sethij, the Petroleum
Minister, sayg that oil constituteg only
1.35 per cent; the contribution of oil,
imported oil, is 1.35 per cent, to infla-
tion, Mr. Venkataraman, Finance
Minister, has said that ity contribution
ig about 26 per cent. Different Minis-
terg speak with different voices. If on
the pasic diagnosis of the problem
there are qifferences, then how can
you formulate a policy to dgeal with
this great evil great menace, that we
face of thig inflation which erodeg the
purchasing power of the people. Now,
So ‘far agy the present position of infla-
tion is concerned, we founq that when
in recent years, for the first lime, we
had surplug graing and surplus foreign
exchange reserves, then the two main
deterrents to growth that we had in
the past—shortage of foreign exchange
and shortage of foodgrains—which
led us to depend on PL-480, because
of ghortage of foodgrains and shortage
of foreign exchange, we hag to depend
on external assistance, when those two
restraintg went out, then at one time
it was thought that any extent of deficit
financing will not harm, will not raise
prices, will not lead to infiatién. The
first two yearg of the Janata rule
showed that they did not lead to in-
flation. But in the third year there
was g great inflation and that showed
that there ig a limit to deficit financing
you cap indulge in. The Planning
Commission have set up a limit so
far ag the Sixth Five Year Plan ig con-
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cerned. They have said that Rs. 5000
crores ig the deficit financing that we
can induige in a periog of tive years.
Mr. Rajakrishna saig that there shoulq
be ‘nil’ rate of deficit financing. So
far ag Mr. V. K. R. V. Rao ig concern-
ed, he said that deficit financing should
not be more than Rg 500 crores, per
year. But I am going by the Pianning
Commissiop, estimate that thig should
be at the rate of Rs. 1000 crores per
year, But take the inflation of last
year of Rs. 1450 crores originally and
later about Rs. 1900 croreg of deficit,
and take the deficit for the current
year of Rs. 1500 crores and adg to that
the shoriage of Rs. 800 croreg in Black
Bearer Bonds. Then already albout
Rs. 3500 or Rs. 4000 croreg of deficit
financing hag taken place in two years,
whereas the limit provided is Rs. 5000
crores. This jg a tremendous pres-
sure on prices, a pressure on poor
people who do not have the purchas-
ing power. It ig a pressure on the
landless people, on the smalj 'farmers,
on peasants, on the rural and urban
poor. And unless we have a proper
mechanism to deal with thig question,
all our policies anq all our projec-
tions will go wrong. So far, pecause
of the bumper crop in agriculture
there hag been improvement ang that
has, to a‘certain extent, shown some
increase in the growth rate of G.N.P.
But we have to have a radical policy
by which the rate of growth must be
increased. We are providing for a
rate of growth of roughly 5.2 or 5.5
per cent in our planning document.
But the real rate of growth has not
been more than 3.5 per cent in the
last 30 years. The rate of population
growth hag been about 2 per cent,
Therefore the rate of growth per year
has beep 1.5 per cent. With a real
growth rate of 1.5 per cent, we can-
not solve our basic problems of
poverty and unemployment. It is
possible to attain a higher rate of
growth whether it is the ‘capitalistic
system or the socialistic gystem, whe-
ther it js Chechoslovakia where it
ig 6 per cent gr it is Thailand where
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it is also 6 per cent, Whichever oco-
nomic system you may adopt, if it is
broper and efricient, we should at
least attain a rate of growth
vf 6 per cenl, What bas hap-
pened in the Budget is this. ‘Lnere
hag been too much concentration va
the political aspect of the matter, too
much concentration on the short-term
programmes and too much concentra-
tion on the craltsmanship of presen-
tation. Also, there is little concern
wilh the real problem ‘facing the
economy. There ig complete neglect
of the unemployment question. (Time
bell rings). In the Election Manifesto
of the ruling party, it was provided
that employment will be provideq tc at
least one person in each tamily. That
wag a salutory promise, Since the
ruling party hag been returned, one
can take it that people have voted
them to power op the basis op that
promise. If you can comg forward
with a programme that at least one
person in each family will be provid-
ed with employment, then you can
get a national consensus on that. The
Government, the ruling party, the
opposition ang the entire country will
be behind it. It is possible. We still
have foreign exchange reserveg and
the foodgraing reserves, large natural
resources and scientific knowledge.
That was a salutory promise. Since
dynamic mrogmammes by which we
can generate employment. If we re-
duce the allocation for the National
Rural Emp'ovment Programme, i we
do not have Employment Guarantee
Scheme of the Maharashtra model, if
we do not have the ‘Antodaya’ Pro-
gramme and if we go not have proper
schemesg ‘for the Minimum Needs Pro-
gramme, then we will not be ab'e to
solve the basic problems. Therefore,
I woulg urge upon the Government
that even at this late hour, there is
an opportunity for the Government to
come forwarq with a programme by
which our huge manpower which is
being wasted and which appears as g
liability can be converted into an
asset and the real basic problems of
poverty and unemployment can be
solved. Thank you.
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Tto T qA Ty (ITTwRq) :
RETNG J9aaleas S, ¥ AQE
g & wmied g f S owmo AR
fafrmin  (sext 4) fagus, 1981
T #F faame gwr FW FTAFEL
fear & | & SEEr WA FH ¥
fra &2t gur g 1 SEeAAT A AR
f& faea  #r gag =ufus dwfaz
T 435 5 waA wey sofmer gfe
T ¥ Fe ¥ owra wnfa, weAfa,
fagrm o grwfeiar A fear
¥ faae mT @At 9T WO
FOAR & JFC FATACY q& HR
Fo § AFL FWET TE WA A
WA FAr F Feam F fau ag
AEE § fF oy A @ww Iw
GYEdl 1 nET GIFT X AT ST
Jd \ zax fao wa @F feaw
g gv & § ga guUEAA £

T gt 3@ fawr ¥ owo F®
F@T 99 § 1 7 @ ag faaw
FET argar @ & @ faiuF &
gewt & faafor & fa¥ =iw =fus
g7 FI SEgtw fear smr =g
ar 1 A, fre 9w & TAS
W qartga #1 At q fFA nE
4% ¥ W@ gWT AEEF g
I YFR ¥ TS |F AT
AEWF § A SUF @a F 9y
fag &%, 9% f49 geww § &
| A A AN A maer T INF
A gfux faar feor a3 "@R)
™ F  g-am gfux & wfuw
AT AW, gEfEw AqERw
LUICE (A O B £ I CE
T O § IAF] FAwA q H
afus W gfaar &1 gedt & waw
Y FgaT JF . w9 A M 3w
@ FT Al ey @1 AT F O
HiT faordt Ifer gua o At sfaa

(28 APR. 1981]

|

* (No. 4) Bill, 1981 306

wow fad @@ sfwg, Agdr g
wEET ¥ A SRR § afg
yEwE g | AarT § afg 1 aw
W far vz gEws § & gal=
wrar ¥ A gfwa amm @), sfaw
¥ 9T A AW, @R AR
FYFIE ATRAT FEHT &1 ITAY
FUE WIT | TqF @€ g8 IFEN
vl grar & & w@s 9T,
yaf favm @T #i yOF 99mg
¥ 3@ 9FR F A9 AR @®
¥ fageo & waw @@ oy ey
fe Faft &t saEEFs € & qOq
W g9 FT AHAE A g1 AR,
TOFRT &1 #yq soEd &1 IfEd
wer o=t atamms ¥ A a1a
T At A gzwa g fe o et
F ot fav rgEl w1 SETE
gt @ Iar wmal ¥ faval #er-
grem =9 & Afg &dr a1 @ §
faqs waeaew FaFr & wybemg
Sia ¥ grEw ¥ A a5 =l
iy wfy o § am A awgul
# FHal § wmwww €7 ¥ afz
gy @r @ g« sa% afvmeeEg
¥y #t ama ¥ aga afg g€
safar g g@nF g fF  wow
faq w#e & g9 @R AWt # faqr
7 Fe go far wa foam ofoaw
FW@ § SEH WM H @I EU
B faw @R & avm # afs
gt & suw gfe ® @y gv sENn
gRa-qug v 3t giE wew fF
At & @ gy W wEew
g & sax fawa gs, s AW
e ¥ kM F @ g )
T 8 FE @ 97 § acy wad
T a4 w1 N e fear aw f
I wA FEl & afesrd ad &
wzaw FOEl & A g1 SEw |
SR TgH A W TR A ATl
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[ETo &2 gam fag]

F1 gz gar =tfgr, gt #rgfe-
F17 21T L Tfgy arfe gard 7grT §@
& fag avg &1 sgaedr A g IHFT
amw faael #1 e &% 1 3@ 9@
Fr eygew Tgr & foga f& zes
ST w9d FeqrfEa AT 1 IZE AT
sast faum gwe qmg T qrar of |
A, Y6 AqAr Saarfer  gegw
F qeEar GF fawa T 6%,
zq% fr ag o wTanF & 5 gl
dqvz, sk faem @s # Ffy
gfeq, @ qra f9a% 9% woAr
W T GrT waAr gl &1 9fua
qeq  GTF FL &% | WEE, AT
sy & e 3q «fedi 7+ agw &
gt g 2 o fasifag @@ €
R A1 FOHT K7 AR AR F
Sfag wea A faay 23 1 7 @R
¥ g q@ A FLAG ARFAT FEA
f& fag a@ & go@ aw fm
@ A FARIY Thr et #W g,
S AFIT ¥ 3@ ATq AT A 84T
fear w17 f& ot @Y St TS
iR wwar ¥ @i fasitfady € saw
gy Xy #1 faar ¥ WK
¥ FIX FIW I5A F1F 1 AHA,
qd  wawar g f¥ awww =
T ¥ o, AR WT Al yua
Fr w=o § gfaar ¥ @l g TG
FERT FN T TG FIH A ORAT
ar &gy sfend &1 oATEAT WAT
qTGT &) ar g wavs 1%
3Q 74TV FI QAT UL {7747 i
foa¥ fx 2967 &1 BT Irw w27
¥ grasr @ ad =W ufay ®@
gfaF FOF IEFT AT I3 GE
Fqifs § Qur gawar § {6 q@rC
fagar arq qg=Ar TIEET AT
At faq wlusrfaal o ag st
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it qar ¥ IAFT gieewor wgqwn
T & F FINOT IG AT I . 78T
faer o1 w@r & 1 wF gror-gry ag
AT AT FEAT {F T FIRT HL
qgHic F9% #1 59 T 9T ®HO
fegr ST € 39d W0 Fw FIqEr
FT AT AMEE | HAqF, T AT
mfe & faC qft gae gawms g
AR gare ® 97 § IW FIET §
qr & sa fF=Eie owr oger §Fofw
10 753 fafas gft & Je arfemr
grar g T ag Tt qrgac,
Fga W & wAgfEw Jfaqt =i
SFFIfGAT T YEATAT TAN FT IZLW
7Ef & WIF B I Wi I@W @I
g 5 ga wfw v 100FT % qfy
g afaw @t ¢ w79 & &gq F
wfas safe #T g77 1 3qifw afx
gifesT BIET M ar 9 9T FOF
97 GdT FWC | g7 Ty & v
7€ fog da & 9qaT 79 91 agy
Fx & faqar & gat a9 s
TR Wiy 9% Iarfsg s &
qr gefg I H IIRA A8 8%,
g #Ews § & arr 10 gFg
F1 &% @iferr fwar @101 g5 oy
g7 @ar g1 ag 23 w1 oSy
AT §, ¥ & 6 Sl IrEE 8,
7z FAEMAT ? IRT F IMAT 4
w®E T mae § fw oair wfas 2
o qfs #9 §1 @g wr w W g
HIT I/F HII-H1T 48 10 THT F7
Fd1 GEIIE® OF FIET q4f ¥
g X7\ 3EF FIA-HIT g AT A0
f Sae3t & 1 9w my & <ar
g a8 W &4 o oW g oqrg
gg W1 g« ¥ Gar & FIQAr ar
Igd Tig AT @@ ¥ o®y §
THE JIO-HTY &g 97 T 5 wq
gardr gifeew widr g1 s i
F1, A7 gAT gyfae wqr & & &



309 The Appropriation

qr OF FOF ofear wT OE, 9F
gl gfestwEr &1 S Al
3Ig% g9 fgard ¥ fAQ si9a #Ax
fagar & o7 & ® AR
F& W1 W 10TFT F WA FY
gz ¥ gy faarf FT 50 gH
zg F1@ &1 WIAEFST J& 20 fw
ZAR T AT FT 67 §T &r &C
gar am fawer g AT gH aq
# fqarg ®T AT 1 A WA gL
F g0 10UFT &1 @dqr Fr fgarg
FTEAT | g% &1 &1 &9 4 S
AT ML fawar @F F WY
ger %31 ¥ fAQ sy faae #whe eaq
g g1 @ § I4F0 AT AT ;WK
gEY ILACT F FIAOF AT FRA
TEF T gr /A g W e fw
Tia® i B &g faeett, I 59T g
21C I B C O G L C I A P
FA<ATF g a0 & /T I1 4g wrIwqw
i am wrgar ¥ @ § 3
T 3, gar 7 31 w3 {5 gar
S AT § SART €47 IE A
WL AT IHTC &1 | | il
qF qgT qSr AMY FAC TA A
q Hi A, 398 g W oor fy
fSa% zra & g7 grr, @ 34y
FT g0 AT 79 T T AZreAr aver
FI AT FIST FAC L A0, F
FUF & =T ¥ §, #9 IF I
Frwfaa Fqr garg gAY sy sfew
gl F og@ G@ F fAC gIA &
qug AT Frgar § 7 forg werre Tz
& TFTATET WA wAT Tfeq qaTEx
WA FgE, AT FEIET A AT F(
5419 FEH ®T WL W@, g
i AAT AT &1 eqA AT FIHT
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# W § AR F A1 yg WA
g % w7 ad A< sy wAr S
T FIH w WX fAgar saw faar
g § U Ed AT OHT aF
AT ealT wAr gy f@mr qgr g
16 %370, HI 1981 Y T,
faa @17, oF Qfigifes I
qq F1 Sadqq J3rgeer § & wrea =
Fiz-Frfe TAGT, qreg w1 Fife-wife
FOF I I8 @ FI (Hg HET §
f& zowl &1 ¢F A AGT TIH
g A TTET AT T FAT A
&1 wifewife sAar & famwg &5
AT &1 amA, # geifaa g &
HiuF §ax I8 T FET TG, wF A
TIGET WIAT § QF 508 TEHT AIAT
qrE ®1 G FGET §

“HAA F HA qT FT FC AT
195 94T g,

TR fzar gardr ¥, AFE 9
oW Fgat g1

THT A TA0A WAT Ay i
THT FTOHIFR, AT gara faw
FANOr, A HAAT FH T FUTS
3§ AR weAIfRS wEy H AT
fafaarm dear 4 fadas 1981 wega
fear war §, IS gIA H HAAA
FLGTE |

THE VICE-CHAIRMAN (SHRI

BISHAMBHAR NATH PANDE). The
House stands adjourned til] 11 a.m.
tomorrow.

The House then adjourned
at forty minuteg past five of
the clock till eleven of the
clock on Wednesday, the 29th

April, 1981,



